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SHRI ARUN JAITLEY: Sir, with regard to development of trade, as far as 
North-East is concerned, I have already mentioned that from the ASIDE Scheme 
of the Central Government, we are assisting the States in setting up all these 
trade points which are concerned. I have detailed figures of how much has been 
given for each of the trade point in consideration. Besides this, there are other 
activities such as linkages, setting up of agro-export zones etc. So far, 3 agro-
export zones, to encourage activity, have been set up, as far as North-East is 
concerned. In addition to this, 6 export promotional industrial parks, one each 
in Assam, Meghalaya, Manipur, Tripura, Mizoram and Nagaland have also 
been sanctioned for the North East area. Besides this, there are other series of 
steps which are proposed, and if the hon. Member has any further suggestions 
to add to this—the Government of India is very keen to increase the economic 
activity, as far as North-East is concerned—we can certainly take even those 
into consideration. 
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Recognition of Kolta and Bajgias Scheduled Castes 

†*423 SHRI ISAM SINGH: Will the Minister of SOCIAL JUSTICE AND 

EMPOWERMENT be pleased to state: 

(a) whether Government had recognised the Kolta and Bajgi castes of 

Jaunsar area of Uttaranchal State as Scheduled Castes in 1956; 

(b) whether Jaunsar area of Uttaranchal State had been declared as 

Scheduled Tribe area in 1967; 

(c) whether Kolta and Bajgi castes of Jaunsar area are now treated as 
Scheduled Castes and if not, the reasons therefor; and 

† Original notice of the question was received in Hindi. 
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(d) whether Government propose to give these castes their due rights? 

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (DR. SATYA 

NARAYAN JATIYA): (a) to (d) A statement is laid on the Table of the House. 

Statement 

(a) Bajgi community had been specified as Scheduled Caste in the State of Uttar 

Pradesh as per the Constitution (Scheduled Castes) Order, 1950, notified on 10-08-1950. 

However, Kolta community had not been specified as Scheduled Caste. The list of 

Scheduled Castes was modified vide the Scheduled Castes and Scheduled Tribes Lists 

(Modification) Order, 1956 notified on 29th October, 1956 and Bajgi community was 

retained as Scheduled Castes in the State of Uttar Pradesh. Nevertheless, Kolta 

community was not specified as Scheduled Caste in the State of Uttar Pradesh as per 

the aforesaid Order. 

(b) No Sir. However, the Jaunsari community of the then Uttar Pradesh and now 

Uttaranchal was notified as Scheduled Tribe vide the Constitution (Scheduled Tribes) 

(Uttar Pradesh) Order, 1967, promulgated on 24th June, 1967 and that since Jaunsari is a 

territorial term encompassing all the residents of the area, therefore, the persons 

belonging to Kolta and Bajgi communities residing in Jaunsar-Bawar region in 

Dehradun District, are entitled to get the benefits of Scheduled Tribe in the name of 

Jaunsar, provided the claimants or their parents were permanent resident of Jaunsar 

Area at the time notification of the Presidential Order i.e. 24th June, 1967 

(c) and (d) Bajgi community has been specified as Scheduled Caste 

throughout the State of Uttaranchal and as such its members are entitled to all the 

benefits meant for Scheduled Castes. Kolta Community has not been notified as Scheduled 

Castes in relation to Uttaranchal. For the Government of India to consider inclusion 

of "Kolta" in the list of Scheduled Castes, the recommendation of the State 

Government is required. 

No such proposal has been received from Government of Uttaranchal. 
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